HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok Kk ok

[ NOTIFICATION }

No: 37 O[ = of 2025/RGILP Datedo 6 .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd Majid
S/O Mohd Zulf
R/O Hill Tak, Upper Dodaj, Tehsil Darhal, District Rajouri

Vide Notification No. 1288 of 2024/RG/LP Dated 24.07.2024 has been
declared as Absolute/Final.

By Order

ot s
(Syed Mujtaba Hussain)
Registrar A@ninistration

No: 763Uo—YZ /RG/LP Dated®b .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Rajouri.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
N

7. Mr. Mohd Mayjid, Advocate
Registrar @jministration

o =

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ERE I

{NOTIFICA TIONJ

No: 3763 of2025/RG/LP  Dated ol .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd Ishaq
S/O Mohd Yousief
R/O Dharana, Tehsil Mendhar, District Poonch

Vide Notification No. 1223 of 2024/RG/LP Dated 24.07.2024 has been
declared as Absolute/Final.

By Order
06 ’I\’i'*f
(Syed Mujtaba Hussain)

Registrar Administration

No: 76 IYO0-S C/reP  Datedob .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Poonch.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohd Ishaq , Advocate

......for information and necessary action.

0’6(\)/\"(

Registrar Administration



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok %

[ NOTIFICA TIONJ

No: 3763 of 2025/RG/LP Dated o4 .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd Ashiq
S/O Mohd Iqgbal
R/O Village Ladote P/O Kalalkass, Tehsil & District Rajouri

Vide Notification No. 1311 of 2024/RG/LP Dated 25.07.2024 has been
declared as Absolute/Final.

By Order |
AT

(Syed Mujtaba Hussain)
Registrar Administration

No: 762:8b— 63 RGILP  Datedol .12.2025 @ i

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
B. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohd Ashiq, Advocate
...... for information and necessary action.

i

b 6\\\/\\/(

Registrar Administration

L



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K ok k%

UVOTIFICA TIOIﬂ

No: 37@ (¢ of 2025/RG/LP Dated_6& .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Arshad-E-Azam
S/O Azam Hussain Shah
R/O Sherghari, Tehsil Chassana, District Reasi

Vide Notification No. 1209 of 2024/RG/LP Dated 23.07.2024 has been
declared as Absolute/Final.

By Order
75 \y[vf
(Syed Mujtaba Hussain)
Registrar Adm@r;istration
No: 7b3-6l4— 7/ /RGILP Datedob _.12.2025
Copy forwarded to the: -
it Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Reasi.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Arshad-E-Azam, Advocate

...... for information and necessary action.

Registrar Administration

g



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok %

{ NOTIFICATION J

No: 3705— of 2025/RG/LP Dated o 6 .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shivani Thakur
D/0O Sudershan Singh
R/O Ukhral, Panchal, Tehsil Pogal Paristan (Ukhral), District Ramban

Vide Notification No. 1002 of 2024/RG/LP Dated 31.05.2024 has been
declared as Absolute/Final.

By Order

AU
(Syed Mujtaba Hussain)
Registrar Administration

No: 762 74— 749 /RGP  Datedol .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Ramban.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

v Ms. Shivani Thakur, Advocate

for information and necessary action.

on

‘ Ub(\"\){

Registrar Administration

i



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok ok

[NO TIFICA TION}

No: 370£ of 2025/RG/LP Dated 04 .12.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Noor Ul Amin
S/O Bahir Ahmed
R/O Shadole, Tehsil Mahore, District Reasi

Vide Notification No. 1001 of 2024/RG/LP Dated 31.05.2024 has been
declared as Absolute/Final.

By Order

A
(Syed Mujtaba Hussain)

Registrar A@iinistration
No: 775 %ﬁg» g8 7 /RG/LP Datedo [, .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Reasi.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Noor Ul Amin, Advocate
...... for information and necessary action.

o

6%

Registrar Administration

i




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K Kk ok

[ NOTIFICA Tloﬂ

No: 3707 of 2025/RG/LP Dated 64 .12.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mohd Reyan Chak
S/O Mohammad Rafiq Chak

R/O Eidgah Colony, Kiryani Talab, Narwal Bala, Tehsil Bahu, District
Jammu

Vide Notification No. 988 of 2024/RG/LP Dated 31.05.2024 has been
declared as Absolute/Final.

By Order

A

(Syed Mujtaba Hussain)

Registrar A@;inistration
No: 76208— 9 S /RG/LP Dated 6L .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
{ Mr. Mohd Reyan Chak, Advocate
...... for information and necessary action.

o b

710k

Registrar @jministration




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok %

[NOTIFICA TIONJ

No: B 708~ of 2025/RG/LP Dated s b6 .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Burhan Roomi
S/O Mohd Rafi Misgar
R/O Mohalla Bati, near Astan Masjid, Tehsil & District Doda

Vide Notification No. 2548 of 2023/RG/LP Dated 08.11.2023 has been
declared as Absolute/Final.

By Order

L\
(Syed Mujtaba Hussain)
Registrar Administration

No: Zélgé s 30 2 /RG/LP Dated 0b .12.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Doda.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Burhan Roomi , Advocate
...... for information and necessary action.

ok

L A

Registrar Administration

@@V



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % Kk ok

[No TIFICA TIONJ

No: 3709 of 2025/RG/LP Dated 6.4 .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Shubam Bhagat

S/O Om Parkash

R/O H.No.79, Ward No.11, Dhandian Moh, Village Birsgalla, Tehsil &
District Doda

Vide Notification No. 1176 of 2023/RG/LP Dated 03.06.2023 has been
declared as Absolute/Final.

By Order
76| 0\S
(Syed Mujtaba Hussain)
Registrar Administration
No: ]1b30Y—31l /RGP Dated ¢ & .12.@2/25 g

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Doda.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Mr. Shubam Bhagat , Advocate
...... for information and necessary action.

P

(el

Registrar Administration

fay



10

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k k%

[ NOTIFICA TION}

No: 2710 of 2025/RG/ILP Dated 0b .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Kanwal Kishore Singh
S/0 Jai Dev Singh
R/O Pogal, Tehsil Pogal Pristan (Ukhral), District Ramban

Vide Notification No. 1076 of 2023/RG/LP Dated 02.06.2023 has been
declared as Absolute/Final.

By Order

o1
(Syed Mujtaba Hussain)

Registrar Administration

No: 76313—1l9 /RGLP  Dated b .12.2025

Copy forwarded to the: -

iy Principal District and Sessions Judge, Ramban.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. -
President, District Court Bar Association, Ramban.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Kanwal Kishore Singh, Advocate
...... for information and necessary action.

o

Wi

Registrar Administration

fAs-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® K ok ok K

[NO TIFICATION J

No: 27//— of 2025/RG/LP Dated 06 .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Adel Rahim
S/0 Rahim Dad
R/O W.No 01 Mera, Bhatidhar, Tehsil Mendhar, District Poonch

Vide Notification No. 15 of 2023/RG/LP Dated 10.02.2023 has been
declared as Absolute/Final.

By Order

e\ s
(Syed Mujtaba Hussain)
Registrar @jministration

No: 76390 —27 renp Dated(y , .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Adel Rahim, Advocate
...... for information and necessary action.

oV A

ab\\“‘/\”(

Registrar Administration

AL
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
B

[ NOTIFICA TIONJ

No: I%_”l— of 2025/RG/LP Dated ¢4t .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shafiet Ali
S/O Abdul Rashid
R/O Farwalla, Tehsil & District Rajouri

Vide Notification No. 1937 of 2022/RG/LP Dated 14.11.2022 has been
declared as Absolute/Final.

By Order

v6 %
(Syed Mujtaba Hussain)
Registrar A@iﬁnistration

No: 76328 —3STRG/LP  Dated ol .12.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Shafiet Ali, Advocate
...... for information and necessary action.

o

A4t

Registrar Administration

(i fs
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok %

[ NOTIFICATION J

No: 27/3 of2025/RG/LP Dated 06 .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Kashish
S/O Romesh Chander
R/O H.No.48, W.No. 9, Behind DAV School, Tehsil Akhnoor, District Jammu

Vide Notification No. 1261 Dated 07.12.2017 has been declared as
Absolute/Final.

By Order

oo\
(Syed Mujtaba Hussain)
Registrar Administration

No: 76336—U3 /RGP  Dated 0y .12.2025 @/ Ry

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Kashish, Advocate
...... for information and necessary action.

L

0/6“')’,\/{

Registrar Administration

@/W/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® K % ok %

{NOTIFICA TION}

No: 37/ of2025/RGILP Dated 0 £ 12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Amran Ahmed Khan
S/O Sh. Baghdad Hussain
R/O Gulhotta, Tehsil Mendhar, District Poonch

Vide Notification No. 878 Dated 10.01.2014 has been declared as

Absolute/Final.

By Order

Nudbaer
(Syed Mujtaba Hussain)

Registrar Adl@listration

No: 76383 — ;5? /RG/LP Dated 64 .12.2025

Copy forwarded to the: -

1
£,
3.

Qv

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Amran Ahmed Khan, Advocate
...... for information and necessary action.

, 66\
Registrar Administration

B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok k%

[NO TIFICA TION}

No: 27[Y of2025/RGILP Dated &6 .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Soudamini Sharma

D/O Shri Sanjiv Sharma

R/O Ward No. 3, Shiv Puri near Dream Land Park, Tehsil & District Kathua

Vide Notification No. 2675 of 2024/RG/LP Dated 24.10.2024 has been
declared as Absolute/Final.

Registrar Administration

No: 763Ul —ST /RGP Dated 0 & .12.2025@

Copy forwarded to the: -

i Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Soudamini Sharma, Advocate
...... for information and necessary action.

N

s

Registrar Administration

@/r%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok ok

[ NOTIFICA TIONJ

No: 37 |b  0of2025/RG/LP Dated sl .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Nishan Singh
S/0O Shri Jagjit Singh
R/O Village Chohala, Tehsil R.S Pura, District Jammu

Vide Notification No. 2655 of 2024/RG/LP Dated 24.10.2024 has been
declared as Absolute/Final.

By Order

e
(Syed Mujtaba Hussain)
Registrar Administration

No: 7b3bo —( % /RG/LP Dated o (, .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Nishan Singh, Advocate
...... for information and necessary action.

n

W™

Registrar Administration

(1) &
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok %

[NOTIFICA TIOIU

No: 37/7 of2025/RG/LP Dated o( .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Vanshaj Khajuria
S/0O Ravi Kumar Sharma
R/O Ward No. 2 Ramnagar, Tehsil Ramnagar, District Udhampur

Vide Notification No. 2448 of 2024/RG/LP Dated 01.10.2024 has been
declared as Absolute/Final.

By Order

=Y\
(Syed Mujtaba Hussain)
Registrar Administration

f

No: 763 468—7 5 /RG/LP  Datedpl .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Udhampur.
5

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge 'Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Vanshaj Khajuria, Advocate
...... for information and necessary action.

p\%%m»w
Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® Kk k%

{ NOTIFICA TIONJ

No: 27/8 of2025/RG/LP Dated ¢4 .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ashly
D/O Vijay Kumar
R/O H.No.7, Sector 9, Nanak Nagar, Tehsil Bahu, District Jammu

Vide Notification No. 2130 of 2024/RG/LP Dated 04.09.2024 has been

declared as Absolute/Final.

By Order

el i
(Syed M‘%ﬁx&ain)

Registrar Administration
No: 76276 — 8 3 /RG/LP Dated 66 .12.2025 @/

Copy forwarded to the: -

1.
2.
3

4.
5

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Ashly, Advocate

...... for information and necessary action.

oM

Registrar Administration

@‘z@aﬁ/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok K

[ NOTIFICATION }

No: ,3 2 /f of 2025/RG/LP Dated_¢ 6 .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ajay Sharma
S/O Tara Sharma
R/O Ward No.12, House No.02, Tehsil Sunderbani, District Rajouri

Vide Notification No. 24 of 2024/RG/LP Dated 19.02.2024 has been

declared as Absolute/Final.

By Order

Registrar Administration

No: 763 8Y—4/ /RGILP  Dated 0 .12.2025

Copy forwarded to the: -

(R
2
3.

4.
5

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ajay Sharma , Advocate
...... for information and necessary action.

7%M>5

dministration

@ &
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® koK ok K

[ NOTIFICATION J

No: % Z&C) of 2025/RG/LP Dated 6 £ .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Rounak Gupta

D/O Rajesh Kumar Gupta

R/O House No. 2, Sector-1 JDA Colony, Roop Nagar, Tehsil & District
Jammu

Vide Notification No. 2022 of 2024/RG/LP Dated 16.08.2024 has been
declared as Absolute/Final.

By Order |
Wﬂ{
(Syed Mujtaba Hussain)

Registrar Administration
No: 7639)-99 /RGP  Dated6b .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Ms. Rounak Gupta, Advocate

...... for information and necessary action.

Mksbes s

Registrar Administration

%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k Kk ¥

[NO TIFICATION }

No: 7.9 of2025/RG/LP Dated ((, .12.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mohd Sheraz
S/O Mohd Shafi
R/O Village Swari, Tehsil Koternanka, District Rajouri

Vide Notification No. 2016 of 2024/RG/LP Dated 16.08.2024 has been
declared as Absolute/Final.

By Order

o6 (s
(Syed Mujtaba Hussain)
Registrar Administration

(P

No: Z&Uee —ljo2 /RG/LP Dated 0 (5 .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohd Sheraz, Advocate
...... for information and necessary action.

e

Meliberos

Registrar Administration

-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k % Kk

[ NOTIFICATION }

No: 372%. of2025/RG/ILP Dated ¢(, .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd Sher Khan

S/O Mohd Ayoub Khan

R/O Potha, Tehsil Surankote, District Poonch

Vide Notification No. 2015 of 2024/RG/LP Dated 16.08.2024 has been
declared as Absolute/Final.

By Order
Ml
(Syed Mujtaba Hussain)

Registrar Administration

&
No: 2bysB — | < /RGLP Dated 64 .12.2025 @/ &

Copy forwarded to the: -

i Principal District and Sessions Judge, Poonch.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohd Sher Khan, Advocate
...... for information and necessary action.

p\% %h »$
Registrm@iministra ion

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k % %k ok

[ NOTIFICA TIOI\Q

No: 2722 0of2025/RG/LP Dated_0( .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Vishal Jamwal

S/0O Karan Singh Jamwal

R/O H.No. 115, W.No. 3, Rajput Mandi, Tehsil Akhnoor, District Jammu

Vide Notification No. 1320 of 2024/RG/LP Dated 25.07.2024 has been

declared as Absolute/Final.
k}ﬁ%\ﬂ’f
(Syed Mujtaba Hussain)

Registrar Administration

(i

By Order

No: 264/, —) R /RGP  Dated>( .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge .Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Mr. Vishal Jamwal, Advocate

...... for information and necessary action.

H&%—%ﬂw

Registrar Administration

Qe
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % Kk ok

(NO TIFICA TIONJ

No: 273 L of 2025/RGILP Dated_6 b6_.12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sanjeev Kumar

S/O Chhankar Chand

R/O Village Amala, Tehsil & District Samba

Vide Notification No. 1275 of 2024/RG/LP Dated 25.07.2024 has been

declared as Absolute/Final.
Wﬁw
(Syed Mujtaba Hussain)

Registrar Administration

No: 70 Q&Q—B{/RG/LP Dated(o/, .12.2025 @/

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Samba.
5

CPC e-Courts High Court of J&K and Ladakh, Jammu for '
the official website. : uploading on

6.  Incharge Library, High Court Wing Jammu/Srinagar for i -
: i r for inf
also keeping record of the same. . inforrmatien - and

s Mr. Sanjeev Kumar, Advocate
...... for information and necessary action.

- njv(

Registrar Administration

(s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EE

[ NOTIFICA TION]

No: 2728 of2025/RGILP Dated » (. .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:
Ms. Sonali Sharma

D/O Ganesh Dutt
R/O Satura, Upper Gurha Mehtian, Tehsil Hiranagar, District Kathua

Vide Notification No. 1271 of 2024/RG/LP Dated 24.07.2024 has

been declared as Absolute/Final.
g6M>%
(Syed Mujtaba Hussain)

Registrar Administration

5
No: 76 (4R2-39 /RGILP Datedp /A _.12.2025

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kathua.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7= Ms. Sonali Sharma, Advocate
...... for information and necessary action.

P

b |1V

Registrar Administration

L



26

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % %k ok %

[ NOTIEICATION J

No: 373/ of2025/RG/LP Dated pb .12.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Reedhika Sharma
D/O Jatinder Sharma

R/O House No. 305, Lane-O, Sector 2, Durga Nagar, Tehsil Jammu North,
District Jammu

Vide Notification No. 1250 of 2024/RG/LP Dated 24.07.2024 has been

Wﬁw
(Syed Mujtaba Hussain)

Registrar @ministraﬁon
No: 764Uy —b7/RGILP  Datedo (5 .12.2025

Copy forwarded to the: -

declared as Absolute/Final.

By Order

il Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T Ms. Reedhika Sharma, Advocate
...... for information and necessary action.

-

po\\%”

Registrar Administration

0 &
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EIEE

[ NOTIFICATION J

No: ‘27.0F of 2025/RG/LP Dated #& .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Payal Deep Kour

D/O Amarjeet Singh

R/O Simbal Camp, W.No.2, Near Krishna Mandir, Tehsil R.S. Pura, District
Jammu

Vide Notification No. 1240 of 2024/RG/LP Dated 24.07.2024 has been

declared as Absolute/Final.

By Order

W{
(Syed taba Hussain)

Registrar Administration

No: Zé;é‘l_u&—-gg /RG/LP Dated Qé .12.2025

Copy forwarded to the: -

1.
2
3.

iR

Principal District and Sessions-Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Payal Deep Kour, Advocate
...... for information and necessary action.

\Wﬂﬁ
Registrar Administration

G2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %ok koK

[NOTIFICA TION}

No: 27296 of2025/RG/LP Dated 6 .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Pankaj Saproo

S/0O Pintoo Kumar Saproo

R/O Krishana Nagar, Kashmiri Basti, Miran Sahib, Tehsil R.S. Pura, District

Jammu

Vide Notification No. 1238 of 2024/RG/LP Dated 24.07.2024 has been

Registrar Administration

No: 764Sh—062 /RGILP Dated 0 [, .12.2025

Copy forwarded to the: -

By Order

1 Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Pankaj Saproo, Advocate
...... for information and necessary action.

Wﬂ %1
Registrar’/Administration

[ &

o h
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok %

[NO TIFICATION }

No: 799 of 2025/RG/LP Dated.c 6 .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Novid Azam
S/O Mohd Azam
R/O Jamola, Block Budhal, Tehsil Koteranka, District Rajouri

Vide Notification No. 1234 of 2024/RG/LP Dated 24.07.2024 has been

declared as Absolute/Final.

By Order

o\
(Syed Mujtaba Huss:fin)
Registrar Administration

R

No: 764 hly—=7) /RG/LP  Dated_0f .12.2025

Copy forwarded to the: -

L
2.
3.

o

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Novid Azam, Advocate
...... for information and necessary action.

\
Reglstrwﬁ t10n




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

|
*® Kk ok ok X Z

[ NOTIEICATION J

No: 27’26 0of2025/RG/ILP Dated ¢4 .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nazia Fatima
D/O Nazzar Hussain _
R/O Brehvi Solki P/o Solki, Tehsil Kalakote, District Rajouri

Vide Notification No. 2957 of 2024/RG/LP Dated 06.12.2024 has been

declared as Absolute/Final.

By Order

M =3
(Syed aba Hussain)

Registrar Administration

No: 76 ﬂﬁbﬁ 7, ./RG/LP Dated® b .12.2025

Copy forwarded to the: -

1.
2
3
4,
)

6.

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nazia Fatima, Advocate
...... for information and necessary action.

v >s
Registrar Administration

1%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K kK ok

{ NOTIFICATION J

No: 27 /2| of 2025/RG/LP Datedy 6 .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sajid Hussain Shah

S/O Shabir Hussain Shah

R/O Village Marhote, Tehsil Surankote, District Poonch

Vide Notification No. 1277 of 2024/RG/LP Dated 25.07.2024 has been

declared as Absolute/Final.
s
(Syed Mujtaba Hussain)

Registrar Administration

No: Z(;ﬁ (SZQVQQ /RG/LP Datedcé .12.2025 @ @/

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Sajid Hussain Shah, Advocate
...... for information and necessary action.

. Wﬁ/\wb{
Registrar Administration

(o M

£
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
I EEEE

{ NOTIEICATION }

No: 2729 0f2025/RG/LP Dated ¢ © .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Suriya Dev Singh

S/0O Powiter Singh

R/O Damnote, Tehsil Moungri, District Udhampur

Vide Notification No. 1266 of 2024/RG/LP Dated 24.07.2024 has been

declared as Absolute/Final.
s
(Syed Mujtaba Hussain)

Registrar Administration

No: 764 8 72-3Y% /RG/LP  Datedp( .12.2025

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Udhampur.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Suriya Dev Singh, Advocate

...... for information and necessary action.

b%ﬁ)%geh s
Registrar dministr:'tion

o




33

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
S

[ NOTIFICATION }

No: g7 32 0f 2025/RG/LP Dated_s 6 .12.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Priyanka Bharti
D/O Romesh Lal
R/O Village Chakbaja, Tehsil R.S. Pura, District Jammu

Vide Notification No. 1239 of 2024/RG/LP Dated 24.07.2024 has been
declared as Absolute/Final.

By Order

))/(1{
(Syed Mujtaba Hussain)
Registrar Administration

No: 70L4S—Ced /RG/LP Dated 0 .12.2025 s

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
Z. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
¥s Ms. Priyanka Bharti, Advocate
...... for information and necessary action.

ey
RegistrarAdministration

A

g g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok % ok %

[ NOTIEICATION J

No: 273y of2025/RG/LP Datedo 6 .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohammed Adnan Shafeeq

S/O Shafeeq Ahmed

R/O Village Dandi Dara Dakhan, Tehsil Surankote, District Poonch

Vide Notification No. 1305 of 2024/RG/LP Dated 25.07.2024 has been

declared as Absolute/Final.
W@W s
(Syed Mmujtaba Hussain)

Registrar Ad@inistration

By Order

No: 76 Se2—S)e /RGILP Dated o b .12.2025

Copy forwarded to the: -

il Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohammed Adnan Shafeeq Advocate
...... for information and necessary action.

2,

\J\%ﬂ%ﬂﬂ»{

Registrar Administration

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® Kk k%

[ NOTIFICATION }

No: 27 3¢ 0f2025/RG/LP Dated oL 12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Diksha Bharti
D/O Devi Dutta
R/O Kothi Morh (Chak Chuha), Tehsil Bishnah, District Jammu

Vide Notification No. 1220 of 2024/RG/LP Dated 23.07.2024 has been

Registrar Administration

I

By Order

No: 76S11— /A /RGP  Dated_ & .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
<9 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Diksha Bharti, Advocate
...... for information and necessary action.

o &

AR

Registrar Administration

@;@y/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k ok ok

{NO TIFICA TIONJ

No: 27306 0f2025/RG/LP Dated @ £ .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Arvind Singh

S/O Bishan Singh

R/O Dharouth Mandole, Tehsil Kastigarh, District Doda

Vide Notification No. 1214 of 2024/RG/LP Dated 23.07.2024 has been

declared as Absolute/Final.
@g@%v\%
(Syed Mujtaba Hussain)

Registrar Administration

By Order

No: 76519- ) [, /RGILP  Datedol .12.2025 \)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Doda.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
(8 Mr. Arvind Singh, Advocate
...... for information and necessary action.

i

H@oﬂw\%

Registrar Administration

@ AL
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok K ok

[NO TIFICA TIONJ

No: 37 2% of 2025/RG/LP Dated o6 .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of: |

Mr. Abhinav Bhanotra
S/O Kuldeep Raj
R/O Gurha Singhu Bawa Talab, Tehsil Marh, District Jammu

Vide Notification No. 1211 of 2024/RG/LP Dated 23.07.2024 has been

declared as Absolute/Final.
W@M
(Syed Mujtaba Hussain)

Registrar Administration

(e

By Order

No: 76829~ 3y /RG/LP  Dated 0C .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Abhinav Bhanotra, Advocate
...... for information and necessary action.

| H@%ﬁ%
Registrar Administration

A

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok K k%

{ NOTIFICATION }

No: 272 of2025/RG/LP Dated »6 .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Antrikshita Bahu
D/O Mohan Lal Bahu
R/O Mundhar Dhrobary, Tehsil Kastigarh, District Doda

Vide Notification No. 1190 of 2024/RG/LP Dated 23.07.2024 has been
declared as Absolute/Final.

By Order
e
(Syed Mujtaba Hussain)
Registrar Ad@inist@tion
No: 76U 38— /3 /RGILP Dated 6 (, .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Doda.
5

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge _Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Antrikshita Bahu, Advocate
...... for information and necessary action.

. H@mﬂf
Registrar Administration

Qe

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ko

{NO TIFICATION }

No: 2729 of2025/RG/LP Dated ® & .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Pooja Rani
D/O Bal Krishan

R/O Diggi, PO- Seri, Tehsil Bhaderwah, District Doda

Vide Notification No. 236 of 2023/RG/LP Dated 13.02.2023 has been
declared as Absolute/Final.

By Order

1>€
(Syed Mujtaba Hussain)

Registrar Administration

No: 76S ;22— S& /RGP Dated tr G _.12.2025

Copy forwarded to the: -

i3 Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Doda.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Pooja Rani, Advocate
...... for information and necessary action.

ok

Wi

Registrar Administration

Q a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EE I

LNO TIFICATION J

No: ‘37 L‘Q of 2025/RG/LP Dated s 6 .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Chaitley Sharma

D/o Shri Arvind Sharma

R/0 H.No.91, Sector-3, Channi Himmat, Tehsil Bahu, District Jammu

Vide Notification No. 3182 of 2024/RG/LP Dated 31.12.2024 has been
declared as Absolute/Final.

By Order
M @M‘\ >
(Syed Mujtaba Hussain

Registrar Administration

No: 7LC1— S8 /RGP  Dated b .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.
5.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge -Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Chaitley Sharma, Advocate
...... for information and necessary action.

. W5
Reglstra@ dmlﬁl{viét.’l:'ation

£y

—_‘
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SHMIR AND LADAKH AT J AMMU
under Section 58 of the Advocates Act, 1961)
% % ok kK

HIGH COURT OF J AMMU & KA

(Exercising powers of Bar Council

No: 27 | of 2025/RGILP Dated & .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:
Ms. Tanvi Manhas

D/O Ajit Singh

R/O Danwal, Ward No 06, Tehsil Khour, District Jammu

Vide Notification No. 2000 of 2025/RG/LP Dated 17.06.2025 has been

declared as Absolute/Final.
| Wﬂ M
(Syed Mujtaba Hussain)

Registrar Administration

By Order

No: 76S<G~6L /RG/LP  Dated 0(, .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
g. sﬂecretary, Bar Council of India, New Delhi.
. anager, Government Press, J ication i '
e , Jammu for publication in the next issue of
4, President, J&K High Court Bar A iati
) ssociation, Jammu
5. CPC e-Courts High Court of J&K ’ '
; Shhgodiy and Ladakh, Jammu for uploading on
. Incharge Library, High Court Wi i
: | ' i
kil ot it ng Jammu/Srinagar for information and
7. Ms. Tanvi Manhas, Advocate

...... for information and necessary action.

Regnstrr@ dmgl‘i R'/zltion

Y

/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EEEE

[ NOTIEICATION }

No: 27 U 2 of 2025/RG/LP Dated ©4 .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sonia Chib

D/O Shri Balbir Singh Chib

R/O Makwal Camp, Tehsil Mandal, District Jammu

Vide Notification No. 1990 of 2025/RG/LP Dated 17.06.2025 has been

declared as Absolute/Final.
Y \’4‘{
(Syed ﬁluﬁaba Hussain)

Registrar Administration
No: Z{é Sthgof 2025/RG/LP Dated 0 & .12.2025

Copy forwarded to the: -

By Order

- Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Sonia Chib, Advocate
...... for information and necessary action.

Registrar Administration

(N A

1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok Kk %

[ NOTIEICATION }

No: 27 [;3 of 2025/RG/ILP Dated s & .12.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Shreya Sharma
D/O Vikas Sharma
R/O 403/A, Gandhi Nagar, Tehsil & District Jammu

Vide Notification No. 2162 of 2023/RG/LP Dated 28.09.2023 has been
declared as Absolute/Final.

By Order
Vbl s
' (Syed Mujtaba Hussain)

Registrar Administration
AL
No: Zég_j?&bof 2025/RG/LP Dated & é .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Shreya Sharma, Advocate
...... for information and necessary action.

£

\Q@%ﬁmf

Registrar Administration

s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k ok *k

[NOTIFICA TION}

No: 27Ul of2025/RG/ILP Dated_cf .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Chowdhary Anwar Anjum

S/O Gulzar Hussain
R/O Rehan, Tehsil Koteranka, District Rajouri

Vide Notification No. 567 of 2022/RG/LP Dated 27.05.2022 has been
declared as Absolute/Final.

By Order

6|\ Vg
(Syed Mujtaba Hussain)

Registrar @jministration
No: ZAS’&:QQof 2025/RG/LP Dated ©4 .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Chowdhary Anwar Anjum, Advocate
...... for information and necessary action.

k @ 2™
Registra @Adm?lfl?stra\tion

2

-

B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok K kK

(NO TIFICATION ]

No: S\ 0f2025/RG/ILP Dated & .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Asrar Ul Haq Nawaz
S/O Haq Nawaz Tingoo
R/O Verinag, Tehsil Shahabad Bala, District Anantnag

Vide Notification No. 21 of 2023/RG/LP Dated 10.02.2023 has been

declared as Absolute/Final.

By Order

k@’ﬁ\ s
(Syed Mujtabao lésain)

Registrar Administration

No: \8ANe-M\ /RGLP  Dated | .12.2025

Copy forwarded to the: -

1.
2.
3.

4
3]

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Asrar Ul Haq Nawaz, Advocate
...... for information and necessary action.

fithe o
Regist @dminist ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® Kk K Ok

ﬁlo TIFICATION ]

No: S\\\L, of 2025/RG/LP Dated X .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Bazila Fayaz
D/o Fayaz Ahmad Sheikh
R/o Jogigund, Achabal, District Anantnag

Vide Notification No. 804 of 2025/RG/LP Dated 12.03.2025 has been
declared as Absolute/Final.

By Order i
o
(Syed Mujtaba Hussain)

Registrar Ad@ﬁtration
No:\6\uR- SS /RGP  Dated | .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

8. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7« Ms. Bazila Fayaz, Advocate

...... for information and necessary action.

Y s
Registra @;ministration

‘
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok sk ok ok

[NO TIFICATION }

No: wbh\\\“\ of 2025/RG/LP Dated__1 .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ghulam Hussain Wani
S/O Mohammad Akbar Wani
R/O Gariend Kallan, Tehsil & District Budgam

Vide Notification No. 2310 of 2025/RG/LP Dated 12.03.2025 has been
declared as Absolute/Final.

By Order
58\

(Syed Mujtaba Hussain)
Registrar Administration

No: T@\ss-gg /RG/LP Dated f! .12.2025 @

Copy forwarded to the: -

fi Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Ghulam Hussain Wani, Advocate
...... for information and necessary action.

}Wf
Registrar @ninistration

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK ok

[NO TIFICATION }

No: SN  0f2025/RG/LP Dated 3 .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Hanan ul Habib Lone

S/o Habib ullah Lone

R/0o Umarabad HMT Shah Colony, Sector 8, Srinagar

Vide Notification No. 832 of 2025/RG/LP Dated 13.03.2025 has been

declared as Absolute/Final.
W
(Syed Mujtaba Hussain)

Registrar Administration

No: \SABM.\\ /RGP Dated | .12.2025

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Hanan ul Habib Lone, Advocate

...... for information and necessary action.

. s\
Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % ok ok

pVOTIFICA TIONJ

No: S \N\Q of 2025/RG/LP Dated_ 2\ .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:
Mr. Irfan Majeed Khan
S/o Ab.Majeed Khan

R/o Chotipora Simpora Handwara, District Kupwara

Vide Notification No. 3201 of 2024/RG/LP Dated 31.12.2024 has been

Registrar Administration

By Order

No: b a\)~ \ /RG/LP Dated A 122025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kupwara.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Irfan Majeed Khan, Advocate

...... for information and necessary action.

%\v\(

Registrar’Administration




/’

/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K Kk ok

{ NOTIFICATION J

No: O\SO  of 2025/RG/LP Dated_ S .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Javaid Ahmad Dar
S/o Fayaz Ahmad Dar
R/o Amargrah Sopore, District Baramulla

Vide Notification No. 820 of 2025/RG/LP Dated 12.03.2025 has been
declared as Absolute/Final.

By Order

(Syed Mujtaba Hussain)
Registrar Administration

No: WARN- 8\ /RGP Dated | .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla.
5

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same. '

7. Mr. Javaid Ahmad Dar, Advocate
...... for information and necessary action.

by
Reglstra@dministra on
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok K ok %

[ NOTIFICATION J

No: ©\S\  0f2025/RG/LP Dated °\ .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Javeed Malik
S/0O Ali Mohammad Malik
R/O Umerabad Chakpora Kralpora P.O Bagh-e-Mehtab, Tehsil & District

Srinagar

Vide Notification No. 2014 of 2025/RG/LP Dated 17.06.2025 has been

declared as Absolute/Final.

By Order
ﬁfg@ﬂ/ﬁmg
(SyedMujtaba Hussain)

Registrar Administration

No: _8A0Q.AE /RGP Dated N\ .12.2025

Copy forwarded to the: -

1.
2.
3.

4.
3]

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Javeed Malik, Advocate

...... for information and necessary action.

. nWﬁ‘\ 3
Regist @dministl?;\tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok ok ok

{ NOTIFICATION J

No:S\ S of 2025/RG/LP Dated__ % .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Laila Tu Nisa
D/O Nazir Ahmad Rather
R/O Rathepora Delina, Tehsil & District Baramulla

Vide Notification No. 2328 of 2025/RG/LP Dated 19.07.2025 has been
declared as Absolute/Final.

By Order
o9l

(Syed Mujtaba Hussain)
Registrar Administration

No: \KAAL\\8SR /RG/LP Dated_ R} .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
v.& Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Laila Tu Nisa , Advocate
...... for information and necessary action.

L o

Udibiofr

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok K

[NOTIFICA TIONJ

No: %ﬁ\gﬁv of 2025/RG/LP Dated__ ) .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohammad Yasin Malik
S/O Mehraj Ud Din Malik

R/O Lawaypora Nr. Masjid e Mustafa, Tehsil Cenral Shalteng, District
Srinagar

Vide Notification No. 2334 of 2025/RG/LP Dated 19.07.2025 has been

declared as Absolute/Final.
(Syed Mujtaba Hussain)

Registrar Administration

No: \\MWN - \\ /RG/LP Dated_Y .12.2025

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
F Mr. Mohammad Yasin Malik, Advocate
...... for information and necessary action.

o

S8\

Registrar Administration



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok ok

[ NOTIFICATION }

No: S\SM of2025/RG/LP Dated 7 .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Muskan Shafi

D/O Mohammad Shafi Nowshari

R/O Khawajapora Nowshera, Tehsil Eidgah, District Srinagar

Vide Notification No. 2335 of 2025/RG/LP Dated 19.07.2025 has been

declared as Absolute/Final.
Wﬁq\/ '){
(Syed Majtaba Hussailn)

Registrar @iministration
No: \A&\ -\ /RG/LP Dated__\ .12.2025

Copy forwarded to the: -

By Order

1 Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Muskan Shafi , Advocate
...... for information and necessary action.

Registra @dml istration

o h
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
X ok ok Kk

[NO TIFICATION }

No: ‘ST SS  of2025/RG/LP Dated__ Y\ .12.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Muneer Ahmad Wani
S/0 Ali Mohamad Wani
R/O Old Gagribal Road Dalgate, Tehsil Khanyar, District Srinagar

Vide Notification No. 2049 of 2025/RG/LP Dated 18.06.2025 has been

declared as Absolute/Final.
[l
(Syed aba Hussain)

Registrar Administration

By Order

No: \ 1020\ /RGP Dated N 122025

Copy forwarded to the: -

( Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7= Mr. Muneer Ahmad Wani, Advocate
...... for information and necessary action.

Wﬁﬂ%
Regis ralﬁlinistration

o A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EEEE

[ NOTIFICATION }

No: S\S& 0f2025/RG/LP Dated S\ .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Mohammad Rafiq Dar
S/O Gulam Hassan Dar
R/O Katibugh Astanpora, Tehsil Kunzer, District Baramulla

Vide Notification No. 2344 of 2025/RG/LP Dated 19.07.2025 has been
declared as Absolute/Final.

By Order

B
(Syed Mujtaba Hussain)
Registrar Administration

No: \\&IN-3C /RG/LP Dated | .12.2025

Copy forwarded to the: -

17 Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohammad Rafiq Dar, Advocate
...... for information and necessary action.

S

VA~

Registrar Administration




S

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

(NO TIFICA TIONJ

No: S\S™\ 0f2025/RG/LP Dated <\ .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Majid Noorani

S/O Peer Noor Ud Din

R/O Ogmuna, Tehsil Kawarhama, District Baramulla

Vide Notification No. 2341 of 2025/RG/LP Dated 19.07.2025 has been

declared as Absolute/Final.
W»’ﬂﬁ»\»{
(Syed Mujtaba Hussain)

Registrar Administration

No: |\ -\ /RG/LP Dated N .12.2025

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T Mr. Majid Noorani, Advocate
...... for information and necessary action.

o

53>

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
K ok K %k

[ NOTIFICATION J

No: X1sN  of 2025/RG/LP Dated @ .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Nayeem Naseer Khan
S/O Naseer Ahmad Khan
R/O Ladu Ladoora Gujjarpati, Tehsil Rohama, District Baramulla

Vide Notification No. 2350 of 2025/RG/LP Dated 19.07.2025 has been
declared as Absolute/Final.

By Order
ot |IMss

(Syed Mujtaba Hussain)
Registrar Administration

No: \\WM~S\ /RG/LP Dated A .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
r 8 Mr. Nayeem Naseer Khan, Advocate
...... for information and necessary action.

o b

: Cxlaed
Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok ok

[NOTIFICA TIONJ

No: ST\ ST of 2025/RG/LP Dated <\ .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Owais Tariq

S/O Tariq Mahmood

R/O Khanpora, Yaripora, District Kulgam

Vide Notification No. 2354 of 2025/RG/LP Dated 19.07.2025 has been

declared as Absolute/Final.
Wﬁ—ﬂﬂy
(Syed Mujtaba Hussain)

Registrar Administration

No: \\WS)-S9 /RG/LP Dated N 12.2025 ®/

By Order

Copy forwarded to the: -

i Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
% Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kulgam.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Owais Tariq, Advocate
...... for information and necessary action.

L

" EEs

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok koK

LNOTIFICA TION}

No: S1&o  of 2025/RG/LP Dated 9\ .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Raqib Mehraj

D/O Mehraj Ud Din Khanday

R/O Meej Tehsil Pampore, District Pulwama

Vide Notification No. 2362 of 2025/RG/LP Dated 19.07.2025 has been

declared as Absolute/Final.
‘#@ﬁ/emm%
(Syed Mujtaba Hussain)

Registrar A@m/inistration
No: 1\8&6~&"\ /RGP Dated_X .12.2025

Copy forwarded to the: -

By Order

1 Principal District and Sessions Judge, Pulwama.
2 Secretary, Bar Council of India, New Delhi.
> Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Pulwama.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
= Ms. Raqib Mehraj, Advocate
...... for information and necessary action.

Wz«mm%
Registrar A@m/inistration

o B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EE I

[ NOTIEICATION }

No: “31\&\ of 2025/RG/LP Dated_ <\ .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rafia Bashir
D/O Bashir Ahmad Khan
R/O Heewan Tehsil Narwav, District Baramulla

Vide Notification No. 2366 of 2025/RG/LP Dated 19.07.2025 has been
declared as Absolute/Final.

By Order

\ﬂ[ % |5~
(Syed Mujtaba Hussain)

Registrar Administration

No: \\OR.\S /RGP Dated <\ .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
r Ms. Rafia Bashir, Advocate
...... for information and necessary action.

Registrar A(ﬁlls ration

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
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[ NOTIFICATION }

No: “3\&2 0f2025/RG/LP Dated_ S\ .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Raziya Reyaz

D/O Reyaz Ahmad Ganai

R/O Shallpora Sopore, Tehsil Sopore, District Baramulla

Vide Notification No. 910 of 2024/RG/LP Dated 30.05.2024 has been

declared as Absolute/Final.
W«m{
(Syed Mujtaba Hussain)

Registrar Administration
No: \\O\N-R  /RG/LP Dated | .12.2025

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Baramulla.
2, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
1. Ms. Raziya Reyaz , Advocate
...... for information and necessary action.

o

s~

Regis Administration

0
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
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[ NOTIFICATION ]

No: _S\k> 0f2025/RG/LP Dated < .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rasif Ali Bhat
S/O Ali Mohmmad Bhat
R/O Rathsuna, Tehsil Tral, District Pulwama

Vide Notification No. 2365 of 2025/RG/LP Dated 19.07.2025 has been
declared as Absolute/Final.

By Order
Wﬁﬁ»\w
(Syed Mujtaba Hussain)

Registrar Administration

No: _\\OKMY -\ /RG/LP Dated S\ .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Pulwama.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
p & Mr. Rasif Ali Bhat, Advocate
...... for information and necessary action.

\’ \%\’\Vb{
Registrar Administration

T

B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k % ok K

on TIFICA TIONJ

No: >1k4 of 2025/RG/LP Dated_2\ .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Raheel Saifi

S/O Nazir Ahmad

R/O Khanday Colony Nowgam S.K bagh Chanapora, District Srinagar

Vide Notification No. 2361 of 2025/RG/LP Dated 19.07.2025 has been

declared as Absolute/Final.
o8l
(Syed taba Hussain)

Registrar Administration

No: VNN -\ /RG/LP Dated ) .12.2025

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.

4
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. '

6. Incharge _Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Raheel Saifi, Advocate
...... for information and necessary action.

T

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
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{ NOTIFICATION J

No: U\ &S  of 2025/RG/LP Dated_<\ .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shabeer Ahmad Wagay
S/O Ab. Gani Wagay
R/O Loolipora Humpora, Tehsil Chadoora, District Budgam

Vide Notification No. 2009 of 2023/RG/LP Dated 12.09.2023 has been

declared as Absolute/Final.
(Sye jtaba Hussain)

Registrar Administration

No: _\ \ONN- QN /RGP Dated I .12.2025

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Budgam.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

r 8 Mr. Shabeer Ahmad Wagay, Advocate
...... for information and necessary action.

Reglsjrar Admljlstration

ey, <
(3

s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
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[NO TIFICA TION}

No: 2\\L 0of2025/RG/LP Dated 9 .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Syeda Sadaf Mumtaz

D/O Syed Mumtaz Hussain Shah

R/O 211 Uppar Gingal, Tehsil Uri, District Baramulla

Vide Notification No. 2370 of 2025/RG/LP Dated 19.07.2025 has been

declared as Absolute/Final.
b
(Syed Mujtaba Hussain)

Registrar Administration

By Order

No:‘\’\t\&l&lﬂf /RG/LP Dated_\ _.12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Syeda Sadaf Mumtaz, Advocate

...... for information and necessary action.

. ¥ [Y]>8
RegIS%Wm/m’;ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
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[ NOTIFICATION J

No: 2,16\ of 2025/RG/LP Dated_ < .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Umaar Maqbool
S/O Mohammad Maqbool Dar
R/O Wanigam Payeen, Eid Gah Colony, Tehsil Pattan, District Baramulla

Vide Notification No. 1667 Dated 16.03.2020 has been declared as
Absolute/Final.

By Order

. s
(Sye Jtaba Hussain)

Registrar Administration
No: _\\8-\&2 /RG/LP Dated_\ .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Baramulla.
5

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for i i
: : r informa
also keeping record of the same. . tion and

i Mr. Umaar Maqbool, Advocate
...... for information and necessary action.

%%u 5
Registra @inmis:jation

-



68

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
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L NOTIFICATION }

No: 5\&N  of 2025/RG/LP Dated_ < .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Umair Nabi
S/O Gh. Nabi Sheikh
R/O Checki-Kawoosa Village Dahwoota, Tehsil Narbal, District Budgam

Vide Notification No. 2069 of 2023/RG/LP Dated 13.09.2023 has been

declared as Absolute/Final.

By Order ‘
%ﬁ\;{
(Syed Mujtaba Hussain

Registrar Administration

No: \\\Q\_\\ /RG/LP Dated T .12.2025

Copy forwarded to the: -

i
2.
3.

£

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Umair Nabi, Advocate
...... for information and necessary action.

\'ylv{

Registrar Administration

0
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
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{ NOTIFICATION }

No: 51k of 2025/RG/LP Dated N .12.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Zubair Ahmad Khan
S/0 Gh Ahmad Khan
R/o Jaggerpora Handwara, District Kupwara

Vide Notification No. 857 of 2025/RG/LP Dated 13.03.2025 has been
declared as Absolute/Final.

By Order
00| >

(Syed Mujtaba Hussain)
Registrar Administration

No: \\\\)~ \*\ /RG/LP Dated_"\ .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Zubair Ahmad Khan, Advocate
...... for information and necessary action.

o

Y
Registrar Administration

0




